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Central Administrative Tribunal, Principal Bench
New Delhi
0.A. No.2883/2001
New Delhi this the 5th day of March, 2002

Hon’ble Smt. Lakshmi Swaminathan Vice Chairman (J)
Hon’ble Mr. M. P. Singh, Member (A)

"
.
3
)

Shri Surender Kumar Sharma,

5/c Shri Braham Dutt Sharma,

working as Hindi Typist in the 0/o the

5r. Supdt. of Post Offices, Ghaziabad Division,

R/o Ghaziabad, Address for service of notices,

-C/o Shri Sant Lal, Advocate, C-21{(B) New Multan

Nagar, Delhi-110056.

~ Applicant
{By Advocate : Shri Sant Lal)
Versus

1. The Union of India, through the Secretary,
Ministry of Communications, Dept. of Posts,
Dak Bhawan, Nw Delhi-110001.

2. The Postmaster Gensral
Bareilly Region, Bareilly.

3. The 51r. Supdt. of Post Offices,
Ghtaziabad Division, Ghaziabad-201002.

4, The Sr. Postmaster, Ghaziabad H.C.,
Ghaziabad-201001.

- Respondents
{By Advocate SBhri Rajiv Sharma, learned proxy
counsel for Shri M.M. Sudan.)

ORDER (ORAL)

Hon’ble Smt. lakshmi Swaminathan, Vice Chairman (J)

Iin +this application, the applicant is aggrieved by
the pay certificate dated Nil issued by the respondents
{ A omom mmianm ATV
{Annexure A-1).

2. We have heard Shri Sant Lal, learned counsel for

harma, learned proxy ocounsel
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5.1.1899. In this letter, they
scale of Hindi Typists 1s to
scale of Rs.J3200-4800 instead o

| I . R, + T Al |« W, .

peiodre the JyOdnpur Bench of
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lette iss8Ued 0y utne respoinden

their pay in the scale of Rs.4000-6000 and, if any,

recovery has been made in pursuance of order dated
5.1.1999, +the same shall be refunded to the applicants
with intsrest € 12 per cent per annum compounded
annually. A Civil Writ Petition No.4830/2000 filed by

High Court at Jodhpur was dismissed by the order dated
4.1.,2002, upholding +the order of the Tribunal {(Jodhpur




O

T4 - - g 1.1 -~ J——
U R is nowv Liie case
- — - = — -} R PR 4] -~ m
aforesaid orders of the T

i ) [ P 4. — P | B o P R 4~ i~ - - - 1
wouid nave been the aucty Ot the respondaencs o COryrectc

[
73]

law., The
ts have
are the
ing the
purpose
ollowing
PR P |
iU i1 EE

(@]
ct
[
J
(o)
.
il
t




/ra

v

the impugned pay certificate {Annexur
and set aside both on merit as well as
viclation of the principles of natural
accordingly, succeeds and is allowed

21.8.2000. This shall be done within one month from t
date of receipt of a copy of this order. In the

( M.P. Singh )
Member{A)
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{ Smt. Lakshmi Swaminatha
Jice Chairman (J)
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